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| ‘1« The Works Manager, South Central Railuay; Wagon Workshop,
] . Guntupalli, Krishna District,
2. The Deputy Chief Mechanical Enginger, Sou th Central Railuway,
X . Jagon Workshop, Guntupalli, Krishna District.
F 3+ The General Manager, S.C.Railuay, Secuderabad.
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punishment after the departmental inquiry. The applicant

preferred an appeal on 5.8.,1993 against the said order.
period SN :

Six months/after filing of the appeal ﬁsénot-expired.

Hence, this OA is premature and accordingly it is to be

dismissed.

. 2. The léarhea counsel for the applicaﬁt submitted
. : that when the charge is in régard to the alléged malpractice
- ‘at the time of’examination'for promotion to ihe post of

Apprentice Mechanic, the pﬁﬁishment by way of removal is
highly disproportionate. It cannot be stated that the said
contention is not tenable, ‘Any how, it is tﬁ:Lmatter for
consideration by the appellate authority. The appellate
authority has to dispose of the appeal of the_applicant
expeditiously and preferably within a period of four weeks

from the date of receipt of this order.

3. OA is ordered accordingly at the admission stage.

No costs,.

(Dictateg in the open Court),

P-U’1“4:~ | }ADQJ_EVS\h_;A

(P.T.THIRUVENGADAM) | (V.NEELADRI RAO)
‘ Member (Admn,) Vice Chairman

Dated: 12th August, 1993,
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© HYDERABAD BENCH AT HYDERABAD

THE HOW'SLE MO.JUSTICE V.NEELADRI RAO
‘ VICE CHAIERMAN .
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THE HpN' BLZ MR.A.BEWGORTHY : MEMBER (A)
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THE HON'BLE MR.T.CHAWDFASEKHAR REDDY
' " \v' MEMBER(JULL)
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